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CENTRAL ADMINISTRATIVE TRIBUNAL
~ ALLAHABAD B[ NCH. ALLAHABA[)

Original Applicati.n No: 375 .r '992
S.K.Dixit • •••• •• • Applicil nt••

Vereus
Union of India &: thers. • ••••••• Respendents.

WITH
Original Application No: 376 of 1992
P.K.Oube, • ••••••• Applicants.

Versus
Union of India &: ere. • •• •• •• • Respondents.

WITH
Original Applicatich Ne: 460 of 1992

M.K'.VYils • ••••••• ApplicW'l t s •
Versus

Union of India &: ethers • •• • • • •• Respondents:
WI TH

Original Applicatien No: 461 ef 1992
V.K.Katra • ••• • •• • Applicants.

Versus
Union f India &: mthere • • • • • • •• Rospendents

WITH'
-,

Original Applicati n No: 462 ar 1992
lOwP.KushlJVilha Applicants. ..• ••••••• ';:

Vereus
Union Df India &: .thers • ••••••• Respondents.

WITH
Original Applicatien N . 463 of 1992•
A.K.Srivilstaviii • ••••••• Applicants.

Vereus
Union of IncHa & othere • ••••••• R.spendonte.

WITH
Original Appllcati.n No: 464 of 1992

-.--B.V.Giiilvillkar Applicants.• • •• ••• •
Vorsus

Union .r India &: othere • ••••••• Respond~nts·.
WITH

Original Applicaticn ND: 465 of 1992
Smt. H.L.Khalri • ••••••• Applicants.

Versus
Union ef India &: oth~rs ••• • ••• • Respondente.

WITH'
Origin •.l Application Nil: 466 of 1992
H.rish Kum a r •••••••• Applicants.

Versus
Unien Df lndiil &: ••there • ••••••• Respondents.

WITH

I

I



..Ori gina, Appliciltion N . 467 .f 1992,
S~K.Shukla • ••••••• Applican te ,

~Versus
Unilln of India &\ .there • • • • ••• • Respondents.

WITH
Crigincl t;pplic_tion ~o: 468 cf 199~
Surendr. Kumar •• •• •• • • Applicants.

Versus
Union of Iriu i.a & others • • • •••• • Respondents.

WITH
Origina 1 Applic.tian No: 469 .f 1992
O.8.l"lagha ·....... Applicsnte.

Versus
Unicn of Indi••& Gtht'rs • ••••••• Respondents.

WITH :
Original Appliciltion NO: 470 8f 1992 - IA.8.Khanwalker • •• • • ••• Applicants.

V.rsus
Union .f India & .there • • • •• • • • Reepondents.

IJlW ITH
Original Applica tien No: 471 of 1992
8.K.8ha~,ta • ••••••• Applicants.

Versus
Uni"n ef India & othere • ••••••• Respondents.

WITH
Original Application Ne: 472 £If 1992
8.R.Singh • ••••••• Applicants.

Versus. , Unittn of India & others •••• • ••• •
Respondents.

WITH
Original Applica tion No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versus
Union of India &\ .thers • •• ••• •• Respondents.

WITH
Original Applicatien No: 474 of 1992
R.K.r.wari • • •• • • •• Applicilnts.

V.rsus
Union .f India & others • ••••••• Respondents.

WITH



Original ·ApplicatS.on No: .374 -.f 1992
'" . i l." '-' r ~.

T • f("f'fIti shr a
I • , ~,.. •••- . Appl1 csnta.

Versu!
Unien ..•r India & et~era-

Hon'bl. ~r. Justice U.C.Srivast&v8, V.C.
Hen'bl. Mr, K,Obayya. Member-A

(By Hon'ble ~r. Justice, U.C,Srivastava, V.C,)
Shri C.P.Srivastava has put in app.arance

in this case ana has pray •• for disposal of tho
css.. Th. lesrne. counsel for the respon.ente
Shri P.~athur prays tor time to file Counter
Affidavit, It i. not necessery to grant time
for the same as similar .atter has been dispesed
of by-the Sombay Sench and as well as Allahabad
Ben~h. Therefore, the prayer of the learned
counsel for the respondents is refused and the
case ie being decided by hearing the counsel~for
the parti•••

2. In this case, .fter hearing, we are of the
opinion that,th. judge.ent which i••• livered at
Bo.bay .~ which haa bean followed here at
Allahabad will hold goo.. Th. applicant appeare.
in a writt.n t ••t of Orfice.Clerk in re.pons. te
an adverti.e ••nt issue. by the Railwa, Service
C.mmission~Bo.bay. Th•• xamination took plac.
at variou8 centres, the applicant was declare.
successful in the writt.n test and called for
interview. The applicant was declared successful
in the selection for the poet of Office Clerk.

CommissionThe Railway serviceA Bombay informed the applicant
that his name ha. been sent to the Central
Railways for appointment as Offica Clerk. After
waiting for a considerabla period when ·the
applicant did not get appointment, the applicant
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approached tha authoritias and yaa told that certain
enquiries in tha irragularitiee which took place
are going on and h should wsit fer 80me time mer ••

f

Lateron, a fresh list yas publiahad on.21.12.1986
in the In.ian Expras. - and tha nama -
of the applicant did not figura in the list. He
raprasented against tha same, but aftar failing to
get any rasponaa a lagal notica was .ant and there-!
.ftar this application wa. filed before tnie Tribunal
with a prayer that the respondents may be irected
to offar appointm nt to him on tha post of Offica
Clerk or upon any other equivallent post on tha
basis of his result as declarad by tha Railway
.ervica commission.

\

3. In the yritt,~n statement filed by the
re.pondents it has been stated that the cause of
action arose and examination;'w8s conductad by tha
Railway Recruit.ant Saara, Boebay and a. euch in no

adlliniatratian.
case the pra.ant patition is cognizable by that

In the' vigilance anquiry cartain te.paring ware found with
tha rasult tha applicant's nama was droppad and' ... \
that'. why, ha was not givan appoint.ant. In casa,
hi. appoint.ant would hava bean givan, a communica-
tion woul. hava bean .ada. UnGoubtedly, ~~h,. '•••~~. the persoA pa.sed tha exa.lnation, ha or
a. tha casa may ba, and the ra.ult declareet than
the applicant should not h.v. baan dropped without
any valid reason. If there was.oma foul play in
tha inclusion of his name, obviously, tha applicant
was to ba givan an epportunity or he .houl. have
bean apprised of tha necassary facts to enable him
to 8uDmit reply and meet anything which yas against
him. But or.the basia of tha Vigilanca Enquiry,



the applicant .hould not have been deprived rro.
the appointment in which he beca•• entitled against
one of the v cancies which was dverti.ed. No
perEon.should be deprived of hie right. which
accrued or which necesaarily will accrue n account
of the roul play by the authorities unless he i.
net guilty or he-was n t given an opportunity or
hearing. A-cc rdingly, the application is allowed
and the respondents are directed to held an enquiry
into the .atter aeaeciating tb. applicant with the
sa.e and in caea no roul play on his part~ i.;,teuM
the applicant .h.uld not h.ve been deprived .f hi.
appolnt.ent becau.e ao.eon. ha. bean taun. guilty.
The enquiry ehtuld b. c••plated within three .enth. I

rro. the data ot co.aunicatien af this order. In
caea, the ontir. exa.lnation ha. baen cancelled and I,

none or tho.e who appeared in the exa.lnatiDn got
the appoint.ent ~hen the applicant wl11 have na
ca.e of hi. appoint.ent •. But in ca,a, eo.e
appoint.ent. hava bean ••da and evary ca.a ha. to
ba decided on .erit. a. indicated above, the enquir)
abeut the applicant'. case ••y ba .ade within
thr.e _ nth. fre.the .ata ot ce.municatlen of th~.l
ord.r. In:;ceee, •••• ot the paraone a.ra raquired j

to appear in Viva-Voc. tast and their written
·examination i8 accepted; but has not been cancalled
they may appear in the Viva-Voce axa.ination.
Thi. i. a part or the .election it.elt and incase
they succeed their result may be d.clarad and
they may be given appoint.ent accordingly.
The application stands disposed with these
directions. No order a•.to costa •

•••••• Contd/- 4
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Copy f the judge.ent ahall b. placed on .~.ry
••

..•..---~- I

rcJ...IV\J"'. • x ~
l'Ie"mbet-A' , Vice-ChaJ.rman

Allahabad Oated: 9.2.1993
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